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(b> whether Government have insti-
tuted an inquiry into these charges and 
botut,.fide of these donations; and 

(c) if so, the outcome thereof and 
the action taken to protect the share-
holders ? 

TIlE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED) : 
<a> to (c). A Statement is laid on the 
Table of the House. [Placed in Library. 
See No. LT-615168j 
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'RI!PRESENTATION PROM KUTCH SALT 
MANUFACTURERS' AsSOCIATION 

5325. SHR! MADHU LIMAYE: 
Will the Minister of RAILWAYS be 
pleased to state : 

<a> whether Government have re-
ceived any representation of/from the 
Kutch Salt Manufacturers' A880ciation 
about giving the indents of Small Salt 
Manufacturers priority over saIt mer-
chants and agents at the loading points 
at Gandhidbam, h ma a~, Chirai, etc; 
and 

(b) if so, the steps taken by Govern-
meot to remove their grievances ? 

THE MINISTER OF RAILWAYS 
<SHRI C. M. POONACHA>: <a> Yes. 

(b) The railways as public carriers 
cannot make any distinction as betweeo 
Small SaIt Manufacturers and SaIt 
Merchants or agents in the matter of 
either acceptance of indents or allot-
ment of wagons. The allotment of 
wagons is mainly governed by the class 
of priority to which the traffic is entitled 
and the date of registration. SaIt pro-
grammed by the Salt Commissioner and 
approved by the Railway Board moves 
in priority class 'C', the salt as raw 
material for industries in priority clBII 
'D' and all other salt in priority class 
'E', the relatiye order of these priorities 
being in the alphabetical order. 

During the prriod Dec. '67 to March 
'68 (upto 10th) 3455 wagons of salt 
were loaded on Gandhidham section as 
against 1957 wagons durin& the corres-
ponding period of last year. . 

ENOINEE1lINO INDUSTRIES 

5326. SHR! SHIV A CHANDRA 
IHA: Will the Minister of COM-
MERCE be pleased to state : 

(a) whether it is a fact that Govern-
ment have made some Vollrath Plan for 
engineering industries; and 

(b) if so, the details thereof? 
TIlE DEPUTY MINISTER IN TIlE 

MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). An agreement was signed between 
the Governments of India and the Fede-
ral Republic of Germany In New Delhi 
on 14th December 1967 providing for 
technical assistance from that country 
in promoting exports of Indian engineer-
ing goods to West European countries 
including Germany. The scheme Is 
popularly called "Vollrath Plan" afta: 
the name of its author. A copy of the 
Agreement which give< details Df the 
scheme has already been placed in the 
Parliament Library. 

DETENTION OP MADURAI BoUND 
RAMESWAllAM PASSENOBll TRAtN 

5327. SHRI KIRUTIINAN: Will 
-the Minister of RAILWAYS be pleased 
to state:. 
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(a) whether it is a fact that the Madu-
rai-bound Rameawaram Pasaenger Train 
was detained by students at Silaiman 
Station near Madurai in February, 
1.968; 

(b) if so, what are their gI1evanc:es; 
aDd 

(c) the action taken to redress their 
grievances ? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes. 

(b) The students had protested against 
the train running with five bogies instead 
of the DOnnal composition of seven 
bogies. 
. (c) The composition of this train had 
to be reduced to mobilise a he~ to 
meet the demands of mela traffic on 
the occasion of Mahamakham festival 
at Kumbakonam during February, 1968. 
'!be normal composition of 1C\"Cn bogies 
has since been restored. 

MINES UNDER CoNTROL OF RAJA OF 
RAMGARH IN BIHAJI. 

5328. SHRI SHIV A CHANDRA 
JHA: Will the Minister of STEEL, 
MINES AND METALS be pleased to 
state: 

(a) how many mines are under the 
control of ex-Raja of Ramgarh in 
Bihar; 

(b) whether Government plan to na-
tionalize those mines; and 

(c) if so, when 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL, MINES 
AND METALS (SHRI P. C. SHTHI): 
(a) to (c). The requited information is 
beiog collected and will be placed on 
the Table of the House. 

SAMASTIPUR-JAYANAGAll RAn-WAY LINB 

5329. SHRI SHIV A CHANDRA 
JHA: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether it is a fact that Govern-
ment have completely given up the idea 
of extending the broad gauge line from 
Samastipur to Jayanagar and ceopeoing 

the Railway lines from Nirmali to 
Supau1; and 

(b) if 80, the reasons therefor ? 
THE MINISTER OP RAILWAYS 

(SHRI C. M. POONACHA): (a) 
No. 

(b) Does not arise. 

LEAVB RESERVE IN SIGNAL AND TELE-
CoMMUNICATION BRANCH 

5330. SHRI K. K. NAYAR: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether there has been B failure 
to maintain the requisite strength for 
leave reserves and RC5t-givers in the 
various categories in the Signal and 
Telecommunication Branch of the 
Indian Railways; and 

(b) whether the staff in these catoao-
ries often fail to secure leave and rest 
in time 7 

TIlE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
No, Sir. 

(b) No, Sir, except for administrative 
reasons and on occasions such as during 
marriage season, important ~t a  etc., 
it may not be feasible to grant leave! 
rest to all at the same time. 

CADRES OF SIGNAL AND TELECOMMUNI-
CATION STAFF 

5331. SHRI K. K. NAYAR: Will 
the Minister of RAILWAYS be pleased 
to state : 

(a) whether it is a fact that many 
Divisions in the various zones of the 
Indian Railways maintain their own 
designations of various cadres of the 
Signal and Telecommunication staff with 
the result that two employees perform-
ing equivalmt services in two regions 
are known in the respective regions by 
different designations; 

(b) whether such a distinction in deli-
gnations is likely to mislead the autho-
rities in regard to the salaries and other 
perquisites of the jobs concerned; and 

(c) if so, whether Government pro-
pose to end these disparities by stan-
dardisation of designations aDd if 110, 
when? 




